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“THE OFéISSA FOREST DEVELOPMENT (TAX ON SALE OF FOREST PRODUCE BY
GOVERNMENT OR ORISSA FOREST DEVELOPMENT CORPORATION) ACT, 2003

Short lille,
extenl and

commence-

mgnl.

Definihgns,

(OR1SSA’ACT 18 OF 2003)

AN ACT TO PROVIDE FOR THE LEVY AND COLLECTION OF FOREST

QF

Be il

" Year of lhe

1.(1)

'DEVELOPMENT TAX ON SALES OF FOREST PRODUCE BY OR ON BEHALF

THE STATE GOVERNMENT OR THE ORISSA FOREST
DEVELOPMENT CORPCRATION.

enacled by the Legislature of the Slate of Orissa in the Fifty-fourth
Republic of India as follows :—

This Act may be called the Orissa Forest Development (Tax on sale

of forest produce by Government or Qrissa Forest Development Corporation)

Act, 2003.

(2) It extends to the whole of lhe State of Orissa.

(3) It shall be deemed to have come into farce on the 18th day of July,

2003,

2. In lhis Acl, unless the contexl otherwise requires,—

(a)

(b)

(c)

(d)

“fe)
(7

{q)

“Appellate Authority" means he forest officer, the officer of Forest
Cevelopmeni Corporation or the officer of the Co-operative Society,
as the case may be, who is immediately ;.superior to the concerned
Recovery Officer ;

“Co-operalive Society” means a Co-uperative Society registered
under the Orissa Co-operative Societies Act, 1962 ;

"Foresl Development Corporalion” means the Qrissa Forest
Developmenl Corporation Limited, incorporated under the Companies
Act, 1956;

"forest praduce” means bamboo, timber, kendu leaf and such other
produce as Government may, by notification, specify from time to
time ;

“"Government!” means lhe Government of Orissa

“Recovery Officer” in relalion to the sale of any forest produce, means
ihe forest officer or the officer of Forest Development Corporation or
the officer of any Co-operative Society, as the case may be, by whom
the sale of forest produce is eflecled, and if any question arises as lo
who is the Recavery Officer in respect of the sale, the same shall be
referred o, and decided by, the Principal Chief Conservator of
Forests, Orissa and his decision shall be final ;

“"sale" or “sale of forest preduce” means any sale of forest produce
by or on behalf of Government or Fores! Development Cotporation

[Received the assenl of the Governor on the 7th December 2003, first published in an
extraordinary issue of lhe Orissa Gazette, dated the 8th December, 2003 { No. 1863)]

QOrissa Acl
2 of 1963.

1 of 1956.

*For the Bill, see Orissa Gazelte, Exlraordinary, dated {he 27(h October, 2003 (Mo, 1633).
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for cash ar deterred payment or olher valuable consideration whether
described as sale price, purchase price or royalty, and includes any
such sale of lorest produce by a Ce-operative Society on behalf of
Gavernment or Forest Development Corperation ; ‘

(h) “sale price” means the amoeuni of valuable consideralion, whether
described as sale price or purchase price or royalty paid or payable
by any purchaser for sale of any forest produce to him and the words
"sale” and “purchase” with their respective grammatical variations

.and cognale expressions, shall be-construed accordingly ; and

{f) words and expressions used but not defined in this Act and defined
in the Orissa Forest Act, 1972, shall have the meanings respectively
assigned to them in that Act, '

3. {1) Subject lo the provisions of this Act, there shall be levied and
collected on and from the commencement of this Acl a foresl development tax
on every sale of farest produce from the p_ufchaser, at such rate, not exceeding
twenty per centum of the sale price of such produce sold to him, as the
Government may, by nolificalion, fix in that behalf, and differenl rales may be
fixed for different forest produce.

(2} The forest development lax levied and payable under this Acl shall
be in addition ta and not in liey of any tax levied and payable in resp'ecl of the
sale or purchase of ihe same forest produce under the QOrissa Sales Tax Act,
1847 or any other law for lhe time being in force.

{3) Notwithstanding anyting contained in sub-section {1}, where any sale
has been effecled before the commencement of this Act and under the terms
and conditions of such sale, the whole or any parl of lhe sale price is payable
on or after such commencement, no forest development tax shall be levied
and collecied on the whole or part of the sale price 'so payable.

4. The amount of Ihe forest developmen! tax leviable under section 3 cnihe
sale of any fores! produce shall be collected by the Recovery Officer effecting lhe
sale from the purchaser along with the sale price :

Provided that where the sale price is payable in lwo or more inslalmenis,
the amount of lhe 1ax shall also be recovered in instaiments in proporlion to, and
along with, Ihe instalment of sale price.

5. {1) Any persan aggrieved by an order made by the Recavery Officer
demanding the amount of forest deveiopment lax due from him or aggrieved by
any other arder made by the Recovery Officer, may, within thirly days from the
date of receipt of intimalion of any such order, appeal to the Appellate Authorily,
upen which, the Appellate Authorily shall, afler giving reasonable ppportuni(y of
being heard to the appellanl, pass such order as it may deem fil.

(2) Anyarder passed by the Recovery Officer, subject lo the order passed
in appeal, if any, shall be final.

6. The proceeds of the forest develo'pmenl lax levied and collecled under
this Act shall be crediled to the Consolidated Fund of lhe State, and thereafter,
after deducting from the proceeds nol exceeding five per cenium thereof towards

Onssa Act
14 of 1872

Qrissa Act
14 of 1947



Exemplion
from payment
ol lax.

Recovery of
arrear of 1ax as
arrear ol land
revenue.

Proteclion of
aclion taken in
good faith,

Power o
make vles.

Notificalions
ta he laid
betarge
Assembly.

Pouwer 10
remove
gifhcullies,

Repeal and
Savings.

51-LAW-34°

523
the expenses of callection, the remaining amount shall; under appropriation duly
made by law in this behalf, be placed at the disposal of the Foresl Department of
Government each year as additional budgetary resources to be expended for
fores| plantations, conservation, regeneration and development of foresis.

7. The Government may, if it considers necessary to do so, in the public
interest subject to such condition, if any, exempt sale of any forest produce from
payment of forest development tax as prescribed. *

. B. All arrears of forest development tax due under this Acl shall be recover-
able as an arrear of land revenue.

8. No suit, prosecution or other legal proceedings shall tie against Govern-
ment or any officer of Government or Forest Development Corporation or of any
Co-operative Saciely for anything which is in good faith done or intended to be
done under this Act or any-rule made thereunder,

10. The Government may, by notification. make rules to carry out the pur-
poses of this Act.

- 11 All notifications issued under clause (d) of seclion 2 and secliens 3 and
7 shall, as soan as may be after they are published in the Gazette, be laid before
the Orissa Legislative Assembly for a tolal pericd of fourteen days which may
comprise in one or more sessions,

12. If any difficully arises in giving effect to the provisions of this Act,
Government may, make sugh provisions nol inconsistent with the provisions of
this Act, as may appear lo be necessary for removing the difficulty by amending
the rules.

13. {7) The Orissa Forest Development (Tax on sale of farest produce by
Government or Qrissa Forest Develepment Corporation} Ordinance, 2003 is
hereby repealed.

{2) Nolwilthstanding such repeal, anything dene or any action taken un-
der the QOrdinance so repealed shall be deemed 10 have been done or taken
under the corresponding provisions of this Acl.

Qrissa
Ordinance
No. 3 of
2003,



